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Shri Raj BaIuulur: The quantum of 
tax to be imposed on motor vehicles 
is entirely within the power and 
authority under the Constitution vest-
·ed in the States, not with the Centre. 
We have been trying to persuade them 
to rationalise with a view to minimise 
the burden of taxation on motor 
vehicles. So far as satisfaction of 
ihe outcome is concerned, we are yet 
making efforts and we will try to do 
:whatever we can. . 
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[(a) No cooperative store in Delhi 
had been given a licence for import 
of dry fruits. However, the National 
Agricultural Cooperative Marketing 
Federation Ltd., New Delhi, was 
given a licence for this purpose in the 
year 1962-63 and goods were import-
ed in 1963-64. 

(b) and (c). A statement is laid on 
the Table of the Lok Sabha. 

(d) No, Sir. The Federation was 
allowed only a margin of 2 per cent 
as profit.]. 
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Shri B. S. Murthy: I have already 
stated, Sir, only one co-operative 
·organisation. It is not a store; it is 
a federation. No other store has been 
given a licence to import any dry 
frui;. Dr. Panjabrao Deslunukh is 
the Chairman. 
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Shri B. S. Murthy: I do not have 
that information. 

Shri Buta Singh: As the hon. 
Minister says that no licence was 
issued to the co-operative stores in 
Delhi, I want to know whether Gov-
ernment has decided finally and made 
ita policy not to give licence to the 
co-operative stores? 

Shri B. S. Murthy: No, Sir; the 
policy is there, but during 1963, mid-
'dle of September, the trade agree-
ment between Iran and India came 
to an end and it has now been resum-
ed. The International Trade Ministry 
is contemplating to issue licences to 
odeserving co-operative stores. 

Shri Hari Vishnu Kamatb.: Is it not 
a fact that the import of dry fruita 
from Afghanistan has run into 
serious difficulties since Pakistan 
became hostile and if so, when re-
cently facilities for Nepal-Pakistan 
trade were allowed through Indian 
territory, why were not reciprocal 
facilities d ~ anded from the Pakis-
tan Government for Indo-Afghanistan 
trade? 

Shri B. S. Murthy: This is a matter 
to be addres3ed to the Ministry of 
International Trade. 

Shri Hari Vishnu Kamath: The 
senior Minister, Mr. Dey is present; 
he may give some indication. He 
may convey it to his colleague. 

Mr. Speaker: All right; Dr. 
Deshmukh .. 

Dr. P. S. Deshmukh: Is it not a 
fact that the consumer's price which 
is to be charged by the cooperative 
store is determ;ned by the Ministry 
of Cooperation and may I know 
whether these prices are not less in 
many respects than half those charged 
by private trade? 

Mr. Speaker: Only 2 per cent 
profit has been allowed. That should 
be enough for the protection of the 
Federation. 

Dr. P. S. Deshmukh: The actual 
retail sale is not carried out by the 
Federa tion. It takes only 2 per cent 
and the rest is given to the coopera-
tives. What I wanted the Minister to 
tell the House was that as compared 
to the private trade, the prices 
charged by the cooperatives are very 
much less. 

Mr. Speaker:' Now he has told 
the House. 

Shri D. C. Sharma: May I know 
what steps Government is going to 
take, So that the retail prices of dates, 
which some of us take and of almond 
kernel, which some of us are fond of, 
are reduced? Will he see to it that the 
import of these articles is done on a 
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bigger scale than now So that the 
prices go down? 

8brl B. S. Murth,.: The hon Mem-
ber is correct in saying that the re-
tail prices charged by outsiders is 
anywhere about 25 per cent more 
than the prices of things got from the 
stores. Therefore, it is for the Min-
istry of International Trade to give as 
much encoua-agement as possible to 
the cooperative stores. 

Shri D. C. Sharma: Will he libera-
liae the conditions of import of those 
articles, so that the prices may go 
down very much? At tIns time the 
prices are prohibitive; we cannot take 
any aJmonds. 

Sbrl B. S. Murthy: This Ministry is 
not in charge of liberalising import 
and export. 

Shri R. S. Pandey: Apart from the 
cooperative stores in Delhi, may I 
know whether there is any coopera-
tive society in India which has been 
given licence for importing dry fruits? 

Sbrl B. S. 1Ilurthy: I do not think 
any cooperative-society is beyond the 
cooperative purview. 
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8hri B. S. Murth,.: have said 
there is no more profit. The profit 
deriVed by the retailers as well !hlI 

the whool.esalers is far less than the 
profits earned by individuals. 

Mr. Speaker: I cannot conduct the 
proceedings when suClh talks Me going 
on  on all sides. Everyone is busy on 
every side; I do not know what the 
matter is. 

Shri Kari Vishnu Kamath: It is 
polling day. 

An Bon. Member: The election lIiI 
outside, not inside. 

Mr. Speaker: The election is out-
side and not inside, as the hon Mem-
ber says. (Interruptions). I shall stop 
the proceedings, if something more 
important has to be done here. Next 
question. 

Crop Insurance Scheme 

+ 
*1%17 J Shri Dhuleshwar Meena: 
l. Shri Ramachandra Ulaka: 

·Wil:j ~ Minister of Food anet 
Agriculture be pleased to refer to thlt 
reply given to Starred Question No 
278 on the 25th February, 1964 and 
state: 

(a) whether the proposal to intro-
duce Crop IIl5UTance Scheme in cer-
tain parts of the country has since 
been considered by Government; and 

(b) if so, the main features of the 
scheme? 

The !IIinister of State in the MiBis-
try of Food and Agriculture (Dr. Ram 
Subhag SiBgh): (a) and (b). The pro-
posal to introduce crop insurance in 
certain parts of the country is still 
under consideration. 

8hri Dhuleshwar Meena: The ques-
tion of crop insurance scheme has 
been hanging fire since _ the last two 
or three years. May I know what 
difficulties are arising for the GoY-
ernment even to consider this scheme? 

Dr. Ka.m Subhag Singh: It is true 
that this has been there for a long 
t:me. The scheme is being examined 
in all its aspects and a final decision 
will be taken shortly. The question of 
obtaining the Cabinet's approval for 
enacting the n~ legislation 
will be taken up after the proposal 
has been finalised. 

Shri Dhuleshwar Meena: In view of 
the \fact that due to financial difficul-
ties all the States except Punjab have 
refused to introduce this scheme, may 
I know whether the Central Govern-
melDl!. [s thlnking of giying some finan-
cial assistance to the States so that 
they can introduce this scheme in the 
States; if so, up to what amount! 




